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1. Union of India,
through the Secretary,
Ministry of Information & Broadcasting,
Shastry Bhauan,
N eu Dal hi ' - , 1.

2. Chief £hgin9er( Ci v/il)-I,
All India Radio,
P TI Buil ding,
Neu Delhi - 110 001 Respondents,

0 RDER(3Y CIRCULATION)

BY HON'BLE SHRI S. R. A Dl GE f! ON B ER( a) .

Perused the RA.

2. Under Section 22(3)(f) A.T.Act read uith

Order 47 Rule 1 CP C, a judgrnent/o rder/decision can

be rev/ieued only if

it suffers from an error apparent

on the face of the recordj

ii) neu material or ev/idence is disco \>e red
uhish uas not uithin the knouledge of
the parties or could not be produced
by that party at the time the judgment
uas made, despite due diligence? or '

iix) for any sufficiait reason construed to
mean analogous reason..
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3. A perusal of the contents of the RA

makes it abundantly clear that none of the grounds

takai therein bring it uithin the scope d embit

of Section 22(3) (f) A.T. Act read with Order 47

Rule 1 CP C.

/

The R.A, is therefore rejected.

(• K.ri,agaR'ijal )
CHaI r^an .
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(  s.r.a6i;g£ )
fl EnS E-R(A)
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